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" No. 629(2)/XVIL-V-1—1 (KA)-9-1998

Co _ Dated Lucknow, March 30, 1988 :

IN pursuance of the provisions of clause (3) of Articte 348 of the Cpnitituiion.of India,
the GovernorT is pleased to order the pu blicatian of the following English trapslation of the
King George Medical College Aur @andhi Memorial And Associated Hespital
(Grihan Karna) (Nirsan) Adhinivam, 1998 (Uttar Pradesh Adhiniyam Sankhya 15 of 1998)
~ as passed by the Uttar Pradesh Legislatare and assented -to by the Governor on
March 28, 1998: . :

THE RING GEORGE’S MEDICAL COLLEGE AND THE GANDHI Y,
MEMORIAL AND ASSOCIATED HOSPITALS (TAKING DVER)
: + (REPEAL) ACT. 1998 o
: (U.P. AcT No. 15 oF 1998} )
[4s passed by the Uttar Pradesh Legislafure]
- AN o
: . ACT. - -
© 10 repeal the King George’s Medical College and the Gandhi Memorial
and Associated Hospitais (Taking Over) Act, 1983 and to make conseguential
amendment in the Uttar Pradesh State Universities Act, 1973, :
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IT 15 HEREBY enacted in the Forty-ninth Year of the Republic of India
as follows : — -
: CHAPTER—}
Preliminary

1. This Act ma'y be called the King George’s Medical College
snd the Gandhi Memorial and Associated Hospital (Taking Qver)
{Repeal) Act, 1998. _ _ A

FHT TR0 GEERY 99T, 30 774, ioos

Short tiile

_ CHAPTER —II : S
Repeal of the King George's Medical College ang the Gandhi Memorial
B and Associared Hospitals (Taking Over) Aet, 1983

2. (1) The King George’s Medical College and the Gandhi pRepealof . 2.
Memorialand Assovialed Hospitals (Taking Over) Act, 1983 is heroby 1985 and Sovinoy
repealed, ' o7

(2) Notwithstznding such repeal and any judgement decrec or order
of any Couft, every appointment mads, order issued, post created, astion
iaken or thing done or purporiing to have been done, issued, created,
taken or made by the State Goverpment or its officers under the repealed

- enactment shall be deemed to have been respectively made, issued, taken

or done by officers or aythority or other body of ‘the University of
Lucknow empowered by or under the Ultar Pradesh State Universities
Agl, 1973 to deal with such matters.

. . CHAPTER—III :
Amendiment of the Uttar Pradesh State Universities Act, 1973

3. After section 31-B of the Utlar Pradesh State Universities Inseriion o
Act, 1973, the following section shall be inserted, namely 1 - B ?:W&‘?gm‘i’l%é;ic
“31-C. Notwithstanding auything to the contrary contained 1o dent’s A‘T}t no. 10
L any other provision of this Act and in any ;’;wdﬁ 3 and
Rj‘—jﬁ“f“g&“g{’ t‘_’f other law for the time being inforce, any  re.enacred by
ments PO Assistant Professor, associate Piofessar. or 1o Act no. 29
, Professor, who was appointed direcily or by . of 1974
promotion on or after July 18, 1981 but not later than August 10, 1993
on adjoc basis in the King George’s Medical College and the Gandhi
"Memorialand Associated Hospitals, Lucknow and is coatimuing in
sorvice as such on the date of the commencement of the King Georges
Medical College and the Gandhi Méemorial and Associated Hospifals
(Taking Over) (Repeal) Ast, 1998 and possessed requisite qualifications
“for regular appointment at the time of such a4 Ji:e appointment, shall
+ be deemed to be substantively apoointed from the date of such ad hoc
appointment. . :

Explanation i — For the purposes of this section the words “‘Lecturer’
and “Reader” referred ‘to in this Act, shall mean the **Assistant
Professor™ and “Associate Professor’’ respectively.”
) By order,
G. S. PANDEY,
Vishesi Sachiv,
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